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[Dr Melkote ]

because thuy ¢in set 4 fince cxample With &
patriotic zeal, if & woiker 1im the defence
production centie and with a salary that he
gets produces that much, why should you
not expect the same thing i other places,
provided we implement what the Defence
Minister would like to implement 1n many
of these production centires

I would appeal to the Defence Minister
to pay atiention to this particular aspect so
that we who are giving a liad Lo the woirking
class in the defunie production may give our
fullest support to the Delence Mimistiy in
order to producc moic war material that we
ueed and 1n addtion, set a fine example
for workers 1n th. other ticlds of ndustry
This 15 the only point | would like to make
here

There aic several ponts that 1 could have
made But I would hke to take up those
points 1f any meeting 1s to bt held and I
would riquest the hon  Dofence Minnter to
wonvenc & mecling, invile us to participdte
and talk to us fiankly and fhicely so that
we cane give our best

1529 hrs

[ Mt DEPL ry-SPIARLR in the Cmurl

THE MINISTER OF DLFLINCL (SHRI
JAGIIVAN RAM) Mt Diputy Speaker,
Sir, 1 am thankful to the hon Membes
ol this House tor taking such a keon inlerest
in the defence Budget and the Delunce
Minists y

It 1s but natural that Banagla Desh sho-
uld permeate the dicussion It 15 quite
natural that on an 1ssue on which the whole
world 18 exercived the hon Members of
this House fecl so much exerused It 13 but
natural, as I have said, that in our thinking
of defence matters Bangla Desh has prem-
cated andi has all been pervasive in this
discussion

I'he delence of o wountry depends upon
50 many factors and the defence policy 1s to
be determincd taking into consideration all
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those factors, such s, our relation with our
neighbouring countries, our relation with
other countiies of the world, our external
policy, the internal policy and all that $o
many factors influence the determmation of
the defence policy of the couniry While
considering the defence policy of the Govern-
ment one will have to take into copsidera-
tion the various factors

MR DFPUTY-SPEAKER You may
Continue on Monday Now we take up a
Private Membeis Business

15 30 brs
BOUNDARY COMMISSION BILLY

PROF MADHU DANDAVATE (Raja-
put) 1 beg to move for leave to introduce
a Billto provide for the constitution of a
permanent Boundary Commussion to résolve
inter-State boundary disputes between States

ard States and between Union Territories
ana States

MR DCPUTY-SPEAKER The question
15

Tlat leave be granted to introduce a

Bill to provide for the constittm of a
permanent Boundary Commission to re-

solve 1nter State bounduv disputes het-
ween States and  States and bety ven
Union territorics and States’

The motion was adopted

PROF MADHU DANDAVATF
troduce the Bill

1 -

CONSTITUTION (AMENDMENT) BILL*
(Amendment of ar ticles 19 and 326)

FomewRTCRIY aTE (Rewie) IJuTSAN
g & Arew & afawr w1 A7 awE
01 qre fadyw w1 qreaf w@ W
LA O )
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MR. DEPUTY-SPEAKER : The question
is :

*“That leave be granted to introduce a
Bill further to amend the Constitution of
India."”

The mottor was adopred.

. wHmroRw qiv: F  fadmy
earfaa FvAr §)

CONSTITUTION (AMENDMENT) BILL*
(Insertion of new ar.icles 234, 23B & 23C)

PROF. MADHU DANDAVATE (Rajapur):

I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The question
is @

“‘That leave be granted t. introduce a
Bill futher to amend the Constitution of
india.”

The motion was adoptea.

PROF. MADHU DANDAVATE :
troduce the Bill.

1 in-

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 368)

oft wew fagrdt wiadal ( Tnferae ) -
yrere wged, & wrea ¥ wfawrr oy i
duew & A fadaw W qeenfe
w ¥ sepwia g g
. MR. DEPUTY-SPEAKER : The question
15 2

“‘That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted.,

-t

ASADHA 18, 1893 (SAKA)
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it arze gty wroddy - ¥ frdtee
[ EfyE &7 g

CONSTITUTION (AMENDMENT) BILL*
(Substitution of article 370)

w( e fagrdr arddy (mifers) «
s wewa & A § wlaa v o
wa &vw A fraaw s qOenfie
T 7 gnfT A g

MR DEPUTY-SPFAKER : The question

«“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The mation was adopled.

it stee fagrdr wordeft: ¥ frstes
F1 grarfon FTATE

———

POSSFSSION OF FIRE ARMS AND
AMMUNITION BILL*

off v T wwi ( &fRT) @ SuTeer
Wiy, & awfrer & sfawg gt ow
T W7 AEETE fe X @ o
N wET &R A9r y@E  afafaw,
1959 &1 favaw w¥ Fwr fadme w0
grrafi w79 9 agufa wEEr g

MR.DEPUTY-SPEAKER : The question
is @

“That leave be granted to introduce a
Bill to provide for the possession of fire-
arms and ammunition by certain category
of citizens and to repeal the Arms Act,
1959."

The motion was adopted.
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